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Ry, ‘ CENTRAL ADMINISTRATIVE TRIBUNAL P RINCIPAL SENCH
' | NEW DELHI,

0A No,1842/96 e

. G - '
New Delhi: this the /7 February,1598.

HON 'BLE M R.S,R,ADIGE, VICE CHATAYAN (A)
HON 'BLE MRS, LAKSHTI SuamINATHAN , MEMBER (3).

Shri BhUp el Singh Tomar,
%o Shri Attar 5ingh Tomar,

(viad Baraut ) Distt. Meerut (Up)

Enployed as Postal assistant,

Gandhi Chawk Post OFffica,
] Bavraut,
\ Distt. Meerut (UP)

L g

. 2. Bharatiya Postal Employees’ Union,
~ : Baraut Branch, Baraut, Distt. Mesrut (UP)

through its Secretary T .. fpplicants,
(8y adwecate: Shri N.S,Wama)
Ysrsus

. Union of India through
Secretary, )
Go vt, of India,
Ministry of Finance,

(Deptt. of Expenditure),
E-I1I(8) Branch, . o7
‘ New Blhi,.

2e ASechtary,
%01,
Ministry of (mmunications,

y _ ( Deptt.-of posts),
~ ‘ New Delhi,

—

3. The Director,
GoI, -
Ministry of Home Affairs

Census Opsration, Up.
(Census and Tabulation Se ction)

- 25, Nauwsl Kishore Ro ad,
Lucknow (UpP)

AN D
4, The Chaiman, ‘ . R

Municipality of Saraut,
- Distt.Mearut (U_p_)

(8y Aadwcate: shri PH. Ranchandani )
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.....‘-.%Spondents.-




applicants haw impugned Respon dent s !
ordefs datad 19+7.95 (mnegﬁfa—ﬁ) and dated |
0 277.95 k(annexur,e-‘lt's) p assad by them irj the , ]
background‘ of Tribunal!.é judgment datad 7.6.95
in OA N0.1534/90 and seek”a direction to

Raspondents to giwve af‘f‘ect to 0.M, dataed 5.7.90

( annexure=12 ) "Ffrom 1.2.83 instead of 1.7, 90 } |

for purpose of HRA with const_aquenta.al benefits, |

2. ppplicants Iuho are pbstal enployees -
serving in Baraut City, Distt. Meerut UP o not deny
that as per 1981 census the population of that city \
" within the limits of Baraut Municipality wes \
46292. It is not denied that employees in cities

| with a population between 50,000 and 4 lakhs wers _‘ \
entitled to HRA. adnissible to .'C'/Class citiss and

as per 1981 census gpplicants on their own - ‘

admission were not entitled -to HRA at *C' class

city rates, It is also not denied that in 1990

respondents took apolicy decision that-cities with

a population of upto 10% less than 50,000 would also i
be included in *C' cl ass catego-fy for purposes of

‘HRA f‘c;f its amploye‘es/ and it is 6-n that basis that
abpli/,can ts were granted HRA at *'C! clasS‘city ratss

erof‘o 1070900 .

PEEENY

3. A@pp‘licants con tend that mnseqt.'lent to the
inclusion of certain arsas in Baraut [ﬂunicip'élity

by UP Govt.'s Notification dated 31.1.83, its

population increased by 5524 to 61816 w.se.f, 1.2.\83

which exceeds 50,000 and hence gplicants are entitled

to HRA at 'C'" ClasS City rates w.s.f. 142,873 o
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4, Respondents have taken the stamd that as
per existing poli.cyd cities/touns are classified
for the purpose of HRA/ CCA on the basis of their.

population as reflected in the dacennial census

“(in the context of the present case, it could only

- mean the 1981 census ) and nothing has been shoun

to’ us to suggest that the'polic;/ contemplates a
situation .whereby betueen different census operrations
there would ;eantlnuous re v1sion/upgradat10n

in classification of cities depending upon the size
of their population at that particul ar

point of“time. Indeed such a policy would be-
practically impossible to implament, giwen the
numbar of towns/cities andg thelr/Cvjm/ﬁv’biJSpread

1 Cuf
o ver'( ounty,

5, In the result, the 04 1acks merit ang

warran ts no interfersnce, It is dismisseds No costs,

M,Q)/_,, 7 o VLI
( MRS, LAKSHWI SWAMIN A THAN ) ( SeReA
MEMBER(D) vice CHMFMN(A)
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